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THE IION'BLE THE CHIEF.IUSTICE ALOKARADHE
rHE H,N,BLE sRr -f,il?, r. sREENrvAs RAo

WRIT APPEAL No.935 of 2024
JUDGMENT: (per the FIon,ble the ChiefJustice Alok Aradhe)

Mr. J. prabhakar, learned Senior Counsel represents

Mr. Kunal Kakkad, Ieamed counsel appears for the appellant.

Mr. R. Vinod Reddy, learned Standing Counsel for
Southem power Distrihution Company Limited of Telangana

State,, appears for respondent Nos.3 to 5.

2' This intra court appeal has: been fired against order

dated 07.03.2024 passed by the learned Single Judge, in
I.A.No.2 of 2023 in W.p.No.34 432 of 2023 .

3. Learned counsel for the parties jointly submit that the

controversy involved in the instant Writ Appeal is squarely

covered by the common judgment dated 0g.04.2024 passed by

this court in writ Appeal Nos.252, 253,256 and 257 of 2024.

lt is further pointed out by Sri J. prabhakar, learned Senior

Counsel that Special Leave petitions to Appeal (C)
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Nos.11536-l.53Tof2o24lledagainsttheafor:saicC]mmon

judgment dated 08'04'2024 have been withlrat'vn by the

petitioner in the aforesaid Special Leave Pe1 it:ons^ who is

respondent \o'l in W.A.Nos.256 and 2517 oi 2024'

2

on

22.05.2024. A coPY of the aforesaid order Pxsed bY the

Supreme Court is Placed on record'

4. In view of aforesaid submissions' tn(' lollowing

directions a'e issued'

The a pplication submitted by a person se elii rg clectricity

connection has to be decided on the touchstorLe oEcriteria laid

down in Ciause 5 of General Terms & Conc'iticns lf Supply

by TSSPLCL. The impugned order passec D'' tl'e learned

Single Judge is therefore set aside' TSSPD(IL is clirected to

process the application submitted by respon'lenr. No'1 in

accordanc,: with the criteria prescribed urdt:r (llause 5 of

General '[ertns and Conditions of Suppll'' Needless to state

that the appellant shall also be heard by TSSPI){il' besides the

application submitted by respondent No.1 fbr grant of

electricify- connection. It is made clear that rhis Colr.t has not
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expressed any opinion on merits of the claims of the rival
parties as the same has to be examined by TSSpDCL. The
application preferred by respondent No.l shall be decided by
TSSPDCL by a speaking order within a period of two (2)
months from today.

5. Accordingly, the Writ Appeal is disposed of.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.
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The Princi wer and Energy Department, State of Telangana
Secretaria
Cha irman rector, Southern Power Distribution Company
Limited of Office at [t/int Compound, Hyderabad.

of Telangana S
The Superintendi

th te, O/o ADE/Operation/ Rajendranagar, 33/1 1

ng Engine er, Southern Power Distribution Com pany Limited
KV

Rajendranagar sub-Station Premises, Near Pillar No. 232, It/ain Road,
Upperpally, Hyd rabad
The Assistant E gineer-Operations-Narsingi, Southern Power Distribution
Company Limit
Reddy District
One CC to SRI
One CC to [vl/s
One CC to SRI

of Telangana State, Narsingi, Gandipet Mandal, Ranga

UNAL KAKKAD, Advocate [OPUC]
Hl NTALAPU Dl LAKS H tV I KU lVARl, Advocate [OPUC]
.VINOD REDDY, SC FOR TSSPDCL TOPUC]

Two CCs to GP OR ENERGY, High Court for the State of Telangana, at
Hyderabad. [O
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